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TAMIL NADU ACT No. 10 OF 1969.%

THE TAMIL NADU AGRICULTURAL LANDS RECORD OF

TENANCY
RIGHTS ACT, 1969, L

[Received the assent of the President on the 10tk July 1969
first published in the Fort St. George Gazette Extra-
ordinary, on the 17th July 1969 (dshada 26, 1891).]

An Act to provide for the preparaiion and maintenarice o
- record of tenancy rights in respect of agricultural lands
in the State of Tamil Nadu. : B E

Be it enactcd by the Legislature of the State of Tamil'Nadu :
in the Twentieth Year of the Republic of India as follows

Short title,exteﬁt 1. (1) This Act ma;y be called the Tami_leé.dﬁ_ Agﬁ@l- '-
;2;1‘ -commence- tyral Lands Record of Tenancy Rights Act, 1969, = -

R B
I

(2) It extends to the whole of the State of Tamil Nadu,

(3) 1t shall come into force on such date as ' the |
Government may, by notification,

, “ appoint and different
dates may be appointed for different areas in the State,

P

——

B

* Por Statement of Objects and ‘Reasong, see FOI’I"S{.. Gearga o
Gazedte Extraordinary, dated the 19¢h August 1968, Part IV-Sec-
tion 3, page 83, . L B
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(b “culti.vation.” means the use of land for the
purpose of agriculture or horticulture;

o (2) “Government” means the State Govcrnment;

< (3) “intermediary” means any person, who, not
" being an owner or a possessory mortgagee, has an interest
~in land by virtue of a tenancy agreement and is entitled
- by reason of such interest, to posscssion theicof but has
“transferred such possession to others;

(4) “land” means a land used for purposes of agri-
culture or horticulture, or for purposes ancillary thereto,
and includes any building or any waste, vacant or forest
land appurtenant thereto and any house-site b:longing
to the landowner and let to the tenant under the same

&

fenancy _agreement,

. (5) “landowner” means the owner of the land let
for cultivation by a tenant and includes the heirs, assignees
or legal reprasentatives of such owner or persons deriving

sights through him;

ti(6) “possessory mortgagee” means a morigagee entit
ed to the possession of the whole or part of the mortgaged
yroperty and to receive the rents and profits accruing
from such property or any part of such rents and.proﬁ_ts
and to appropriate the same in lieu of interest or in pay-
ment of - the mortgage money or partly in lieu of interest
or partly in payment of the mortgage money; and “possess
Fsory. mortgage” and “possessory mortgagor™ shall be
tegnstrued accordingly; - |

T

‘2, In this Act, unless the context otherwise requires,— Definitions.

663
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(7) “record officer” means any officer of the Revenue '
Department not below the rank of Deputy Tahsildar,’,
authoriscd by the Government by notification to exercise:
the powers conferred on, and to discharge the duties im<
posed upon, the record officer under this Act for such area
as may be specified in the notification;

-2

1(8) (i) “tenant” in respect of any area in the Stateg
(other than the Kanyakumari district)—

k}
%

(a) means in relation to any land to which the
Tamil Nadwn Cultivating Tenants Protection Act, 1955
(Tamil Nadu Act XXV of 1955), applies, a cultivating
tenant as defined in clause (aa) of section 2 of that Act -
and includes— :

(i) a mattuvaramdar referred to in clause (q) |
or clause (b) of section 7 of the Tiruchirappalli Kaigery %
vara,. and Matiuvaram Act, 1958 (Tamil Nadu Act >
XXXVI of 1958) ; and : -

v m——

! This clause was substituted for the following original clause
bysection 2 of the Tamil Nady Agricultural Lands Record of
I'I‘ena;:u::.- Rights £ Amendnient) Act, 1975 (Tamil Nadu Act 26 of

915)— :

“(8) *‘tepanmi”— _

_(a )in relaticn yo any Jand to which the Tamil Nadu Culti-
vating Tenants Protection Act, 1955 (Tamil Nadu Act XXV of
1935). applies, means a cultivating t€nant ag defined in clauge
(aa) of secrion 2 of that Aci and includes—— - .

ti) 8 mattuvaramdar referred to in clause (a) or claﬁsg ®) of
section 7 of the Tiruchirappalli Kaiaeruvaram and Mattuvaram
‘Act, 1958 (Tamil Nadu Act XXXVI of 1958), and D

- (1) a possessory mortgagor, yho, under 2 tenancy agiecment
eXpréss Or implicd, with the DdSsessory mortgagee, contributes
- his own physical labour or that of any member of his family in.
-thed culiivation of the land subject to possessory mortgages

- (b) inrelaiion to any land to which the Tamil Nadu public:
Truses (Regulagion of Administration of Agricultural Iands)
. Act, 1961 (Tamil Nadu Act 57 of 1961), applies, means a culiva-
- ting tenant as defined in clause (5) of section 2 of that Act”

Ca niw e g = =y b a -
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e (11) a possessory mortgagor, who, under a te-
& nancy agreement, express or implied, with the possessory
{,mortgagee, contributes his own physical labour or that of
. any member of his family'in the cuitivation of the land
--subject to possessory mortgage ;. and

| (b) means in relation to any lard to which the

;-:} Tamil Nadu Public Trusts (Regulation of Administra-

o>, tion of Agricultural Lands) Act, 1961 (Tamil Nadu Act 57

;"-‘w of 1961), applies, a cultwatmg tenant as defined in clause
(5) of sectmn 2 of that Act ; -

| (ii) “tenant” in respect of any area in the Kanya-
-~ kumari district—

(@) in relation to any land other than the land to
which the Tamil Nadu Public Trusts (Regulation of
Administration of Agricultural Lands) Act, 1961 (Tamil
_Nadu Act 57 of 1961) applies—

(i) means a person who contributes his ownp
physical labour or that of any member of his family in the
cultivation of any land belongmg to another, unoer a

tenancy agreement, express or implied ; and

(i) includes -

(a) any such person who continues in possessicn
of the land after the determimation of the tenancy agtee-
ment H
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(b) the heir of such person, if the heu: contnbutes
his own physical labour-or that of. agy member of hls

family in the cultivation of such land ; - -~ ¢

(¢) a sub-tenant if He contnbutes his own phys:cal--‘-__”

“labour or that of any member of hlS famﬂy m the cpln-'_

Pais

vation of such land ;

- (d) any such sub-tenant who continues in posscss-
ion of the land notwithstanding that the person who sublet
the land to such sub-tenant ceases to have thc rlght to

| possessxon of such land ;

(e) & possessory mortgagor, who, under a tcnancy i

- agreement, express or implied, with the possessory mort-

Preparation of
record of
lenancy rights.

gagee, contributes his own physical labour or that of any .
member of his family in the cultivation of the land sul;uect D3
to possessory mortgage ; but R

(m) does not include a mere intermediary or h_is__"
heir ;
(b means in relation to any land to which the

Tamil Nadu Public Trusts (Regulation of Administration .

of Agricultural Lands) Act, 1961 (Tamil Madu Act 57 of .
1961), applies, a cultwatmg tenant as defined in clause -
(5) of section 2 of that Act,] |

) “vﬂlage” means any local area W]ll\«h is dcs1gnated _
as a village in the revenue accounts and for which the

revenue accounts are separately maintained by one or -

more karnams or which is now recognised by the Governs
ment or may hereafter be declared by the Government
for the purposes of this Act to be a village, and shall include
any hamlet or hainlets which may be attachcd thereto. |

3. (1) The Government may, by notxﬁcatxon, dxrect _‘
the preparation of a record of tenancy rights for such -
village or villages as may be specified in the notification
and such record shall be prepared, maintained and revised

in accordance with the provisions of this Act and the

rules made thereunder.

&

(2) The record referred to in sub-section (1) shall
contain the fol]owmg particulars, namely :—

(a) the survey number or sub-division number,
extent and local name, if any, of the land } S
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(b) the name and address of the landowner ;

() the name and address of the intermediary, if

r

. {d) the name and address of the tenant cultivating
e land ; and

(e) such other particulars as may be prescribed,

. (3) (@ As soon as may be, after the publicat on of a
otification under sub-section (1), the record officer shall
publish a notice in the village informing the public that a
record of tenancy rights is to be prepared for the village,
and that the landowner, tenant or intermediary of every
ji:.land which has been let for cultivation shall intimate in
writing to him of his inierest in such land,

“ (b) The notice shall contain such further parti-
ctilars, and shali be pubiished in such manner, as may be
prescribed. -

~" (4) On'the basis of the intimation given under clause
(@) of sub-section (3) or on the basis of information obtained
by the record officer under section 9 for on the basis of
information and particulars furnished or recommendation
made by the Advisory Committee under section 5-A) or
in such other manner as may be prescribed, the record
officer shall, after giving a reasonable opportunity to the
parties concerned to make their representations either
orally or in writing, prepare a draft record of tenancy
tights for the village. S |

- (5) As soon as may be after the completion of the
preparation of the draft record of tenancy rights for a
village, such draft record shall be published in the District
Gazette of the district in which the village is sitiated and
in -such other manner as may be prescribed. An extract
of the entries in the draft record relating to any survey
number or sub-division number of the land shall also be
served on the landowner, intermediary, if any, and the
tenant concerned.

_ (6) Any person aggrieved by such draft record
either on the ground that the entry in respect of particulars

1 This expression was inserted by section 2 of the Tamil Nadu
Agricultura] Lands Record of Tenmancy Rights (Amendment) Act,
1981 (Tamil Nadu Act 45 of 1931}, o

6

uJ

;
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village is situated and in suchother manner as may
cribed. |

b wt_..=._z_a.puplic.ati01:1 ‘to the record officer for inclusion of
fparticulars relating to such land in the approved record
of tenancy rights.

3 (b) Where any land has been let for cultivation
ore the publication of the approved record of
snancy rights, but the particulars thereof have not
heen included in the approved record of tcnancy rights
or ‘any reason, the landowner, the intermediary or the
Etenant shall make an application to the record officer
¥ for inclusion of particulars relating to such land in the
approved record of tenancy rights.

¢ (2) An application under sub-section (1) shall
contain such particulars as may be prescribed and
shall be accompanied by the documents, if any, relicd
on by tne applicant as evidence in support of his

% claim. 5

(3) (¢) Before passing an order on an application
under sub-section (1) the record officer shall follow
.such procedure as may be prescribed and shall also
give a reasonable opportunity to the parties concerned
to make their representations either orally or in writing,
If the record officer decides that the particulars of
the land specified in the application should be inclu-
ded in the approved record of temancy right; he shall
-, pass an order accordingly and shall make the necessary
entries in the approved record of tenancy rights.

.. {(b) I the record officer decides that therc is no case
for inclusion of particulars ¢f the land in the approved
record of tenancy rights, he suall rcject the appiicati on.

~ (¢) An order under clause (@) or clause (&) shall
contain. the reasons for such order and shall be -ommuni-
cated to the narties concerned in. such manner as- may be

~iprescribed.

o

4. (1) (@) Where subsequent to the publication of Inclusion of
g' approved record of tenaney rights any land haspoies A8t
let for cultivation, the land owner, intermediary of temancy

-the. tenant having ianterest in such land sball make rights,
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Power of

- 14-A, ‘Whers it appears to the record officer that in
respect of any land let for cultivation, the landowner,

" suo motuaction, intermediary or tenant having interest in such land-—

(a) has failed to intimate his interest in sﬁéh iand

... ; under sub-section (3) of section3'; or .

- cation or inclusion under sub-section (6) of section 3 jor

(b) has failed to make an application for rectif

i

[1969 : T.N. Act 10
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(c) has failed to make an a'pplioatio'x'i for inclusion
of particulars relating to such land in the approved record

of tenancy rights under clause (@) or clause (5) of sub-

‘section (1) of section 4, the record officer shall make an
enquiry in respect of the landowner, intermediary or :
‘tenant having interest in such land, in accordance with

such procedure as may be prescribed and if, after making
such enquiry, the record officer decides that the particulars
of the land should be included in the draft or the approved
record of tenancy rights, as the case may be, he shall pass
an order accordingly and shall make the necessary entries
in the draft or approved record of tenancy rights, as the

- ease may be : -

Provided that the record officer shall not pass an

order under this section unless the parties concerned have .

been given a reasonable opportunity to make their repre-
sentation either orally or in writing.}

Modification of 5. (1) Where any person claims that in respect of any

entries in the
approved record
of tenancy
rights,

land already included in the approved record of tenancy

rights any modification is required in respect of the entries
in such record cither by reason of the death of any person
or by reason of the transfer of interest or by reason of any
other subsequent change in circumstances, he shall make
an application to the record officer for the modification
of the relevant entries in the approved record of tenancy

rights.

(2) Anapplication under sub-section (1) shall contain
such particulars as may be prescribed and shall be accom-
panied by the documents, if any, relied on by the applicant
as evidence in support of l}js olaim.

;-':"'“ils s;ectg;n ngmélsegt%d by séctio;g:h 2 of ihe Tamil Nadu Agﬂ-
coltural Lan cord of Tenaacy Rights (Amendment) A -
(Tamil Nadu Act 34 of1972) gl ) At 1572

et i

i AN et &

et e R

. .r?-!.’ﬁ
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~ (3) (a) Before passing an order on an_ application
inder sub-section (1) the record officer shall follow such
yrocedure as may bc prescribed and shall also give a
casonable opportunity to the parties concerned to make
-their representations either orally or in writing. If the
record officer decides that any modification should be
made in respect of the entries in the approved record of
enancy rights he shall pass an order accordingly and shall
fiect the modification and make such incidental and con-
sequential. changes in the approved record of tenancy
Yights, as appear to him to be mecessary, for giving effeot
o his order. |
. (b) If the record officer decides that there is no
‘case for effecting any modification in the entries in the
pproved record of tenancy rights he shall reject the
pplication. ' |

;. (¢) An order under clause (@) or clause (b) shall
«'vontain the reasons for such order and shall be communi-
« tated to the parties concerned in such manner as may be
* prescribed.

' preparation of record of tenancy rights under sccticn 3,
the Government may, by notification, constitute an
““Advisory Committee for every taluk in a revenue district.

~ (2) Such committee shall consist of the following
members, namely :— - '
(@) one landless agricultural labourer belonging
'to the Schedule Castes or Schedule Tribes ;-

(b) one tenant ; and

(¢) three social workers.

(3) The term of office of the members of the com-
‘mittee constituted under sub-section (i) shall be three years
from the date of their appointment and they shall be
“eligible for reappointment. They shall continue as such
“members until the appointment of their successors:

.~ 1'This section was inserted by section 3 of the Tamil Nac. Agrie
- cultural Lands, Record -of TenancCy Rights (Amendment) Act; 19%)

(Tamil Nadu Act 45 of 1981). - .

67

argAL tl.) For the Imll"i.)'OS'e of adﬁéiﬁg the record officer Constitution of
“tin the discharge of his functions afid in particular in the Advisory

Comianittees,
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Provided that the Government may, by notification,
extend the term of office of all or any of such members -
for such period or periods not exceeding six years in the
aggregate as they think fit. -

(4) Tho members of the committee shall be paid
travelling allowance at such rate and upon such conditions
as may be prescribea, -

(5) The functions of the Advisory Committee shall
(i) to gather information and particulars regar~
ding the land situated in the taluk with the name and

address of land owner, intermediary and the tenant culti-
vating such land ; : S

(i) to furnish the information and paniculats -
so gathered to the record officer having jurisdiction over -
the land conoerned ;- S L

- N (i) to make recommendation to the record .
te st officer in the discharge ‘of his functions under sections 3,

_ @iv) to pérforfn such other functions as may be
,.assxgned byrules made bythe Government inthis behalf, = b

: (6) The record officer in the discharge of his duties
and functions under this Act and in particular before. :
passing orders under sections 3, 4 and 5 shall take into 3
-consideration the information and particulars furnished -
and also the recommendation, if any, made by the Ad- . 4
visory Committee under this section. Where the record
officer is of opinion that the recommendatjon made bythe .
Committee is not acceptable he shall record his reasons -
in writing and pass orders accordingly.] E

Appear. - © 6. Any person aggrieved by an order made n
subssection (8) of section 3, sub-seotion (3) of sorers
or subssection (3) of section 5 may within such. period -
as may be prescribed appeal to_such authority as maybe -
snecified by the Governmentgdn this hehalf (hereinafter -
mftcrrgg ;O the the appellgltle authority) and th: decision
of such authority on such appeal saalf, subject to the = -
provisions of seqtion 7, be fin .ll.)c saall Sg Ject _;0_.;116_
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% 7. Y[The District Collecior or such officer 2s may be Revision,
Mpecified by the Government in this behalf] mey of his
wn motion or on the application of a party call fcr and
sxamine the reccrd of any rcocrd officer or appellate
ihority within his jurisdiction in respect of any proceed-
ing undet this-Act and pass such ordersas-he may think m,.

" Provided that the District Collector or the said

officer] shallnot pass any order prejudical to any party

finless he has beep given 3 easonable opportynity of being

Ry i Sika tnrit A

8. Where as a result of an order passed under section 6 Amendment. of
or section 7, any change becomes necessary inthe approved of fanancy rights
record of temancy rights, the appellate guthority or *the to give effect

District Collector or the officer referted {6 in secticn 7,] to the orders |
under sgection § |

as the case may he, shall dirgot the record cfficer {0 amend T .
the approved record of fenanicy righs apcﬁfgﬁglye snd the © *CHORT- |

\gecord officer shall give - effect 10 Such dirpction. " : | .

I R W e T T T o

9. (1) Any person whose rights,or interests are required ?u?ffﬁi“&?é? |
be, or have been entered, in a record of tenaney rights pasion |

under this At shall b béund on'the' re'quisition of the .

; fﬁépri'éﬁﬁoér engaged in preparing or revising the record l

o tenandy rights, 10 furnish’'or produce for his inspection | |

“svithin such 'time as may be specificd iri such re quisition - |

or ‘--‘.Wi‘t;iii}l’such ‘further time not ‘exceeding thirty days |

(»]

" as the record officcr my in his discréticn allow, all such
information or documents needed for the correct prepara-
tion or revision thereof, as may be witbin his knowledge

.:or in his possession or powcr.

“. (2) The record officer to whom any information is

. farnished or before whom any document is produced in
“accordance with a requisition under sub-section (1) shall

. at onoe give a written aclgnowk‘d’gc ment thereof to 1the

s person ftrnishing or, producing the spme ?}!9-8{@}1 endorse. .. ..
»bir amy such document 3 note undegrhis sjgna g_g\_#ggglz B

the:fact-of itsipraduction and the date thereqf.” ™ "'

1 Th - substituted for the words - “ The District

" Collostan by pession 3.40).0f the Tamil Nadu Agric.tural

% N&&vgi‘,g;x}gzg). :. ; B £ 1 U SRR B S - bEEE

2y rhese ‘words were Sub_s.'tltl.‘_‘_tifd:fbr the words * the District
Coliector " by section 3 (ii), ibid. wee s

- $ These words and figure were éu’bstituted for the words
¢ the District Collector ** by section 4, ibid,

(1-125-7—43 | Fabiie:
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Power to take  10. The record officer or the appellate authority -
ovidence on  or 1the District Collector or the officer referred to in
eath, etc. seciton 7] shall, fcr the purposes of this Act, havethe .
| same powersasare vestedin acourt underthe  Code of
Civil Procedure , 1908 (Central Act V of 1908) when trying

a suit in respect of the fvuvwing matiers, namely (— -

(@) enforcing the attendance of any person and

examining Lim on oath ; |
() requiring the'discovery and -production of docu~ !
ments : SR
o (c) receiving evidence on affidavit ;
T T O I S ) : |

_ (d) issuing commissions for the eXamination of
iy . witnesses ; and any proceeding before the record officer
Xawdrr 7, o 'tThe appellate authority or the District. Collector:shall -
! be deemed to be a'judicial proceeding within the meaning
of sections 193 and 228, and for ths purposes of section 196
et ot of the Indian Penal Code (Central Act XLV of 1860),

B -_-‘_ S BT PRI
TAG e 3R TR

e a e L L

=&+ 1t,  If any person fails to furnish any informatior or -
Penalty for . . s o
failure to fur- . to produce any document requisitioned under sub-section
nish informa- (1) of section 9 within the time specified in the requisition

e e T L e

tion. - under that sub-section or within the further time, if any, -
‘allowed by the record officer under that sub-section, he
shall be punishable with fine, which may extend to two
hundred rupees. o o

Penaity for - 12. Ifanypersonwhoisunder anobligationto furiiigh;

furnishing false any informatjon under this Act, furnishes any information
information. . which he Knows. or has reason to believe, t0.ba false, he
: - shall be Punishable with imprisorment for‘a term which
..may exfend to three months or with fine which may extend.

. to one thousand rupees..

Cogaizance 01" “13. (1) No court shalitake- cognizance of any: offencs
offences. % punishable under this Aét éxc ALt S Ao
punishable under this \Ct except on complaing - in writing.

~-made by-an officer authorised in this behatfby'the:Goyern-

P e i ah B T W . . T s
et L I I T T

£ —prias

_ *These words ard figure were spbstituted, for the, words#the.

District Collectcr ** by secticn 4 dgthe Tamil Nadu ‘Agrictltlrai

- Lands Record of Tevancy Rights (Amendment) Act, 1972 (Tamil.
Nadu Act 34 of 1972.) L T

L4

L I L D
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. (2) No court inferior to that of a *Presidency Magis- _
trate or a Magistrate of the first- class shalliry anyoffence - - .

punishable under this Act. o

. : L ) -

© 14, (1) After 1t e date of the publication in the $Fort cectifed - |

i - St. George Gazette, of the approved record of ten-‘;tﬁéy Sﬂg’fﬂ t%ogg
" rights under sub-section (10) of section 3 in respect of any annexed to .

_village, every person making an application in pursuance 3fplication in

-.of any of the provisions of the Tamil Nadu Cultivating %> %%

Tenants Protection Act, 1955 (Tamil Nadu Act XXVof . ..

1955y or the Tamil Nadu - Cultivating Tenants

. (Payment of Fair Rent) Act, 1956 (Tamil Nadu Act

 XXIV of 1956), or Chapters 11l and.IV . of - the. Tamil

- Nadu Public Trusts (Reguiation  of Administration of

Agricultural Lands) Act, 1961 (Tamil Nadu Act 57

of 1961) relating to any land in such village shall annéx

“to the application, a certified copy of any entry in the

approved record of tenancy rights relevant-to. such land. | K

ALY

C i (2) If the applicant fails to comply with the provi-
% sions of sub-section (1) for any cause which the officer
7. * pr “authority to whom such application is made deems
- sufficient, he shall be required to produce such certified
copy within a reasonable time to be fixed by such
officer or authority and if such ceitified copy isnot so
. annexed or produced, the application shall be rejected,
" but the rejection shall not of its own force preclude the
' presentation of a fresh application in respect of the same

- subject-matter, with a certified copy annexed.

.. 15, Any entry in the approved record of tenancy Presumption
“'rights shall be presumed- to be true and correct until the gf Corooiness
contrary is proved or a new entry is lawfully substituted the approved
-therefor. ' : record of '
_- tenancy rights.

s ACOTEING 40 olau@saq-f(al)ﬂ-gané.«gc of sub-section €3) of- section
“3'of the Code of ' Triminal * Protedure, 1973 (CenitrglAct 2 of
1974), which came into force on the Ist April 1974, any reference
‘toa Magistrate of the first class shall be construed as a reference
toa Judicial Magistrate of the first class and any. reference to a
.. Presidenoy .Magistrate shall be construed as a reference to-a Metro.
" olitan. -Magistrate, o :
4 Now, the Tamil Nadu Government Gazette.
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tion an 16 Subject to such conditions and to the’ payment o
i“:ﬁfs. : ¢ of such fees as may be presmbed the’ approvcd record
: of tenancy rights shall be open to the inspection of the
public at rea¥onabie hours and certified extracts therefrom -
.. - or certified copies thereof shall be gwen to- al] pcrsons
S P applymg for the sama o

v e e
£ i..'.J.:-—.'-.:' M

e ._:;,'-.:., T

Bat of Junsdxc- | 1[16-A. No cm] court shall have Juusdxct on'in. Te8=
‘tion of civil pect of any matfer Which the 'record officer, the fDlstnct. .
___°‘_’“"s' * Collector or other offiéer or authority emipowered By or
o ~under this Act has to determmc and- no"in‘jﬁnctlén'shéll be
‘‘granted by any courtin Fespect pfany action taken orto
_be taken by suich  officer or authority'in’ pur suancefof' a,ny
power conferrcd by or under thxs Act ] : o

B S 1'7 ) No suit, prosecutlon or other le al ceed -
Jademnity. 8 pro mg -
adenm shall lie agamst the rccord ofﬁcer, the appellate *mthomty:
2 the D; strict qulpctor orth ym,? officer referred toin section. . -
T} or other authority for an hing which IS in good faith:

“done or intended to ‘'be done in purspance of thls Act or.
any rule made thereunder

(2) No suit or other legal pr oceedmg shall he a gal nst
the Government for any damage caured or likely to be
‘caused by virtue of any provision of this Act or by anything.

- ‘which is in good faith done or intended to be done in' pur- L
suance of this Act or any rules made thereunder.

Power to make 18.

, (1) The Government may make rules to' carpy -
Joles, ~out the purposes of thls Act DO A

(2) In particular and without prc_:udLCe to th

;fﬁfrﬁf;}%’m of the fﬁff&ﬁﬁ’s B gi * f'éi my

PR oy

- * This section was inserfed ?secﬁon S”pf the 'I'a i}’ N d
‘ Agricultural Lands Record of Tevanc Ri ts BeRt) Aot
1972 (Tamil Nadu Act 34 of 1972). & gh (Amendment) A“

’ These words and figure Were substlt ted - «
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© ., {@) all matters expressly required or allowed hy
4his Act td be prescribed }

(b) the manner of preparation, maintenance and
revision of the record of tenancy rights ;

E (¢) the form in which the récord of tenancy rights
-é:ghall be prepared ; | |

. /. @ the proceditre tc be followed by the authoritiés
rﬁxd'ofﬁber's' appointed or having jurisdiction undér this.
ACt ; '

.~ +_ {e) the time within *which 2pneals and epplications
fot revision may be presented undet this Act in cases for
~which ho specific provision in that behalf has been made -
“herein ; |

.. () the fees to be paid in  respect of applications
_3ﬂc'1‘appea'ls under this Act; and

(¢) the manner of commudicating to the party
concerned every decision or order 1 aay proceeding
- aphinst which an appeal or revision is provided for by

this Act. | | |

(3) All rules made under this Act shall, be published
- inthe *Fort St. George Gazetteand unless theyare expressed
' 'to come into force on a particular day, shall come into
. force on the day on which they are so published.

- () Everyrule madeunderthis Actshall, assconas
possible after it is made, be placed on the table of both
Houses of the Legislature and if, “before the expiry of the
- session in which it is so placed or the next session, both :
Houses agrec in making any modification in any such rule ‘.
~ or both Houses agree that the rule should not be made,
the rule shall there after have effect only in such modified
- form or be of no effect, as the case may be, so however,
that any such modification or annuiment shall be without
" prejudice to the validity of anything previcusly done under
that rule.

~ Qand owned by the Central Government or any State -
Government, or any local authority. |

* Now the Tamil Nadu Government Gazette,

R

19. Nothing contained in t.his Act shall apply to any Exemption,
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- ¥ Explanation. —1In this section “ local authonty

| A eans,—-. o _;_;;j

(@) the Curporatlon of Madras ; o o

i | (b) any murunlpal council ; |

(c) any panchayat or panchayat union caunc:l con" ¥

stituted or deemed to have been constituted under the jj

Tamil Nadu’ Panchayats Act, 1958 (Tamil Nadu Act

XXXV of 1958) o L

(d) any township committee constituted or deemed
to have Leen constituted under any law for thetime being & .
m force ; and g

{¢) the Tamil Nadu State Housing Board' con-
stituted under the Tamil Nadu State Housing Board |
Act, 1961 (Tamil Nadu Act 17 of 1961).

Act to override  20. The prowzons of this Act shall haVe effect not-

contract and  withstanding anything inconsistent therewith contamed
other laws, etc. o

in any other law, custom, usage or contract.
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1975 : T.N, Act 26} Agricultural Lands 465 v

Record of Tenancy Rights
(Amendment )

TAMIL NADU ACT NO. 26 OF 1975.%

THE TAMIL NADU AGRICULTURAL LANDS
RECORD OF TENANCY RIGHTS (AMEND-
MENT) ACT, 1975,

[Received the assent of the President on the 30th July 1975,
first published in the Tamil Nadu Government Gazctte
Extraordinary on the 2nd August 1975 (Adi 17, Iratchasa
(RUO6—Tiruvaltuvar Andu)).] .

An Act further to ameng the Tamil Nadu Agricultural
Lands Record of Tenancy Rights Act, 1969.

- Bg it enacted by the Legislature of the State of Tamil

Nadu in the Twenty-sixth Year of the Republic of India
as follows —

1. (1) This Act may be called the Tamil Nadu Agri- Short titte and

cultural Lands Record of Tenancy Rights (Amendment) commencement.
Act, 1975,

(2) It shall be deemed to have come into force on
the 8th September 1971.

2. [The amendments made by this section have already
been incorporated in the principal Act, namely, the Tamil
Nadu Agricultural Londs Record of Temuncy Rights Act,.
1969 {(Tamil Nadu Act 10 of 1969).]

3. Notwithstanding anything contained in any judg- validation.
raent, decree or order of any court or other authority, all
acts done and proceedings taken by any officer or authority
under the principal Act before the date of publication of
this Act in the Tamil Nadu Gevernment (Gazette, on the
basis that the definition of tenant in clause (8) of section 2
of the principal Act as in force immediately before the
date of such publication, had included all categories
of persons specificd in sub-clause {ii) of clause (8) of sectmn
2 of the principal Act as amended by this Act shall, {
all purposes be deemed to be and to have always been
validly done or taken in accordance with law as if this Act
had been in force at all material times when such acts or
proceedings were done or taken.

*For Statement of Objects and Reasons, see Tamil Nadu Gov-
erament Gazetie Extraordinary, (1ated the 18th December 1574, Part
Tv—Section 1, Page 312,
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